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Mohammad Amin Dar Vs. U.T of J&K 

 

PRINCIPAL SESSIONS COURT SRINAGAR (J&K). 

********** 

JO Code: JK00026 

CNR : JKSG 

________________________________________________________________ 

Bail Application No: _____________/2020 

D.o.I:   17.07.2020 

D.o.O:  17.07.2020 
 

In the case of: 

1. Mst. Bilques Mohi-ud-din Dar W/O Nazir Ahmad Dar  

2. Nazir Ahmad Dar S/O Abdul Majid Dar  

Both Residents of  Firdousabad Batmaloo Srinagar.  

(Applicants/Petitioners) 

Through: Advocate Bilal Ahmad Wani  

Versus 

Union Territory of J&K through SHO Police Station 

Batmaloo, Srinagar  

(Non-Applicants) 

Through: Public Prosecutor (CPO) 

_________________________________________________________ 

In the matter of: 

Petitioner under Section 438 for grant of bail 

in anticipation. 

__________________________________________________________ 

CORAM:  Abdul Rashid Malik  

__________________________________________________________   

      O R D E R   

Through Video Conferencing 
 

1. Applicants through the instant application seek grant of bail 

in anticipation of their arrest by the Police of Police Station 

Batmaloo, Srinagar pleading that on 16.07.2020 the 
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innovator of the petitioners got damaged and for said purpose 

the electrician was called and in the meanwhile electrician 

disconnected the main switch  for ascertaining the fault in the 

electricity connection. The brothers and sister got infuriated 

and assaulted on the petitioners asking as to why the main 

connected has been disconnected, as the petitioners humbly 

requested them that the innovator of the petitioners  need to 

be checked that is why the main electric  connection has been 

disconnected  for the purpose and was immediately restored  

but the said fact infuriated  the petitioner No.2’s brother and 

sister. Petitioners No. 2’s brother  and sisters had filed some 

false and frivolous complaint before the  concerned police 

station with the intention to harass the applicants/  

petitioners. It has been asserted in the application by the 

applicants/petitioners  that they are respectable persons of the 

Union Territory of J&K and have not committed any offence 

of whatsoever  nature  and are not involved in any criminal 

action nor till date have been alleged to have  committed any 

offence; that the applicants/petitioners are  innocent person 

sand have not committed any kind of offence and in case 

petitioners are arrested that will amount to the mental  trauma  

to their family;  that the applicants/petitioners are innocent 

and in the event of their arrest, the  estimation and respect 

held by the applicants/petitioners will be prejudiced and  will 
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also curtail  the liberty  and dignity  and affect the  respect of 

the applicants/petitioners,  which they hold in the society; 

that the applicants/petitioners will cooperate with the 

investigating agency and will abide by all terms and 

conditions in the event of grant of bail in favour of the 

applicants/petitioner; that the  application is supported by an 

affidavit. 

2. I have heard the Learned Counsel for the applicant. 

3. Let a report be sought from Station House Officer, Police 

Station Batmaloo, Srinagar. Learned PP shall also file 

objections on the next date. In the meantime, it is directed 

that in the event of arrest of the applicants/petitioners, they 

shall be released on interim bail subject to the following 

conditions: 

(i)  that the applicants/petitioners shall cooperate with 

the investigation  and shall not temper with the 

prosecution evidence. 

(ii) that the applicants/petitioners shall not leave 

territorial jurisdiction of  this Court without  prior 

permission. 

(iii) that this order shall not apply in case the applicant is 

alleged to have committed offence which are 

punishable  with death,  imprisonment for life or 
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imprisonment for more than seven years or is a 

special offence triable  by  a Special Court. 

(iv) that the applicants/petitioners shall furnish bail bond 

in the amount of Rs. 50,000/- and personal bond in 

the same amount  to the satisfaction of SHO 

concerned. 

4.  Let this application shall come up for submission of the 

police report as well as the objections of the Learned PP on 

07.08.2020. Copy of this order under digital signature is 

forwarded to SHO Police Station Batmaloo Srinagar through 

Chief prosecuting officer Sadder Court Srinagar for 

compliance.   

   Put up on 07.08.2020. 

 

 

 

                    (Abdul Rashid Malik) 

         Principal Sessions Judge, 

          Srinagar 
17.07.2020 

(Yousf) 
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